FORM A
PuBLiC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insol vency Resolution Process
for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

m Name of corperate debtor Lemon Electronies Limited.
Date of incerporation of corporate debtor 09/06/2008
. Authority under which Corporate debtor is incorporated / Registrar of Companies - Delhj

registered .
Corporate Identity No. / Limited Lia
No. of corporate debior

Insolvency commencement date in respect of corporate
| S o
m

Name and registration number of the insolvency
professional acting as interim resolution professional

U64200DL2008PL.C179313

Registered Address:

B-4, Ground Floor, Shanker Garden, Vikaspuri,
New Dethi- West
Delhi DL 110018 IN
27" February, 2020

24" August, 2020
Mr. Umesh Garg

Regn, No. IBBI/IPA-001/IP-P001 35/2017-18/10277

bility Idéntification

Addrcss and e-mail of the interim
as registered with the Roard

334, Pocket — C, Sarita Vihar, New Delhi-
Email : umesheg60@igmail.com

Claims to be sent to:
Umesh Garg

Excel Insolvency Professionals Pvt Ltd

115, Ist Floor, Devika Tower, Nehry Place,
New Delhj - 110019,

cirplemon@gmail.com
Last date for submission of claims M
12. Classes of creditors, if any, under clause (b) of sub-
section (6A) of section 21, ascertained by the interim

resolution professional, 110076

Address and e-mail to be used for carrespondence with
the interim resolytion professional

resolution professional
Names of Insolvency Professionals identified to act as
Authorised Representative of creditors in a class (Three

(@ Relevant Forms and

(b) Details of authorized representatives
are available at:

Notice is hereby given that the National C —~1V, New Delhi has ordered the commencement of

corporate insolvency resolution process of tpe Lemon Electronics Limited on 27t February, 2020,

Web link: http://ibbi.gov.in/
N.A.

The creditors of Lemon Electronics Limited, are hereby called upon to submit their clajms with proof on or 12t March,
2020 to the interim resolution professional at the address mentioned against entry No. 10,

The financial creditors shall submit their claims with proof by elecironic means only. Al other creditors may submit the
claims with proof in person, by post or by electronic means, '

Submission of faise or misleading proofs of claim shall attract penalties.

Interim .
 Resolution

UMESH GARG

Resolution Professional
Date  :p9% February, 2020 ) -_____.,_.,JO

Place  : New Delhj




